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ORDER passed in Original Application No. 17/2024

From : Consultant Judicial-NGT(P.B.) <judicial-ngt@gov.in> Wed, Feb 28, 2024 11:16 AM

Subject : ORDER passed in Original Application No. 17/2024 23 attachments
To : Sh. RAJA CHATTERIJEE Registrar <registrarngt- ,
kolkata@gov.in>, Judicial Section <ngtjudicial- cxlo
kolkata@gov.in>

Reply To : Consultant Judicial-NGT(P.B.) <judicial-ngt@gov.in>

Respected Sir/Madam,

I am directed to forward a copy of the Petition & Order.dated: suosion
15/02/2024 & 20/02/2024 passed in Original Application No. 17/2024 Sanu
Das ...Applicant Versus State of Odisha & Ors. ...Respondents . for your kind

perusal & necessary action.
REGARDS
CONSULTANT (Judicial) .
8(N.G.T.)(P.B.) 8 New Delhi 8 s
15
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= OA NO 17 of 2024.pdf
= 8 MB

- SanuDAS.pdf

- Sanu Das.pdf
= 54 KB

https:/femail.gov.in/h/printmessage?7id=55041&tz=Asia/Kolkata&xim=1 M
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he Chairman,

é%ate Environméntéi Thpact Assessment Authdrity,
5RE-2/1, Unit-IX, Bhubanesvar-751022,

AND

The: Members,

- State Envirdnmenﬁalzympact.Assessmeﬁt Authority,

Dear Sir,

~_fSuh Non Compliance of -EC issued to M/s Kriday Realty

Py, Ltd. for YARTANAY Pro;ect, Bhubaneswar vzde 1etter . B
nox 1997/SEIAA, Dated : 24.04.2013% = .

Ref:. Rejection of EC vide letter dated:16.05.2023
(Attached herewzth foz your kind ready reference) issued
Lkd, for "ARIANA" Project .

- File ncﬂ-SIAJOR/MIS/78819/2022.

With above subject and reference it is clear. that, M/s
'Krlday Realty Pvt. Ltd has failed to comply with all the
copditions of Environment Clarence even after 10

years but now wants to construct 4. new Towéer for
Are51dent1al purpose

‘One observation mentmoued in letter dateds 16 05..2023 |
W1ll have serlous 1mpact on not only for "Arlana" but
thlS 13 regardlng dlscharge of 770 cum/hcur Storm Water,
which is- yet to be fully complied with. Without proper
arrangement for discharge of Storm Water, any further
addition of Dwelling Units, will result in increase in




As mentloned dbove thls Wlll lead

. SL.NO 6, " All the stipulated Conditions of the Nog¢
”-gl e by PHED'Vlde Memo no: 7168 dt 18 4 2017,

AOfflcea:,” No. 19_97/SEIAA dated 24.04.2013 and CESU
- -‘permission letter No. 11310 dt 21 7. 2015 shall be strictly

adhered Lo,

51 No 7 " The Constructlon of storm water draln up to

' Tower~9, Ariana.




; : m:u oamem (Pratecﬂan} Acz i986)

) FnteNa SIAIOR/MIS/78818/2022
Dated }G ' t/4a

" Suibr- .‘I’mpms«xl o grant-of T for Expanision, with Modifieation of "ARFANA®, Multistoried
Residensial’ coinplex. st Mowiza- Sunkatpur, Bhub‘meswar, District Khorda, of Ms Kriday
Realty Private Litited - reg,

¥+ Mifibtes.of ffie [16% meeting of SEIAA held on 26042023 & 270420353,

0Ve! clted -Subject, -am directed 16 infornt you: that the
' tonsiderationiol EC. The
PP-vide theirlettérno. Nildaed

24.04.2013 whilch was valid for
dated 12.04.2022).

1,85,1776.3 sq.m and Consant
. 1.85,1776.3 sq:m vide SECB
tion regarding the built-up.area
BDA At present, there isno. seope-

seds

C dated 2404 2013 regarding
1ot yet been fully complred with,

fuuy
omplied even afier. I0years:,: ’

the Authomy and: subrmt !he “

'Youzsfaxthfﬂié’w "










FORMX
OCOURANGY CERTIFIGATE (PART)

2 B ETEDA, Bhubaneswar, dated D5 12 oty
apéﬁssﬁ-asma

i e OeoupaneyCeifficats (Pait) uader Regulation-18 of BDA {Planning & Building:
. Standams) Regulztions-2008 Is issyed if favour of Bhubaneswar Develofment
aeA;ti%m;ﬁg represenied through Mis Kiiday Rualty Pvi. Lid. In mpmﬁ mﬁfnﬁeg;maﬁ

I istoreyed Residential Apartment biiliding Le. Tower No.9 (€ 5)-and Gk 1
" House over Sabalk plat No87/264,% BTH253 { Hal PlotNo. SrMaBARR) Khats 1
No:#21, Villsge-Sankarpur, Bhubaneswar. . 5
Thework of erection, rederantion or for material ifernation undertakenn-respect o |
of plot Mo 8712648 &?f’fﬁ%ﬁ%ﬁz Khata Nod21, Village-Sankarpur, Bhubaheswar s

P egm;a;etad under the supsrvision: of An. Debrs} Behera (Empansiment _f
NoCASODAESTIE & B BK Bhola Stuctwal Engineer  (Empanelment . E ]
i§ &

_ﬁb%gﬁmaﬁ’gigﬁg} as per the Completion cerfificate: submitted, ‘On-inspestion,
gbsentad the ereclion, re-srection or dltarsation undertaken with respect 1o 2
ey aanfam ﬁ%ﬁs a;mms& pla jssuied vide ggg" P gated 14122 :

i : ;g};;i‘“”’ 'ms&mm The Building Is pammitied for

o mgwrameﬂt (Fi;azandfu alenh e
P - &, Perodic: @eﬁﬁpamy reneiyal certificate-shyll be lssusd by the Authority on ha. . i
” mqammeﬁéaﬁm af the, Fire: ?w:entaan focgt wbieh s;haﬂ- ai&a incluge eafe -




- Thi idifgrshall not be put o anyiothe 58 ciher than thes purpase r which
. . the perpnission: jgHcconded.
o B, Allthe slipuated ganditions of ﬁ@%@%ﬁi‘@n

317, Certificate, ﬁa%ﬁ’% 4t
f&EfN’s iﬁated 24, 434 2@%3 oi’f 3&% ang ‘CESU penmission

by ?Hﬁz yide mmm‘(?‘iﬁs gt

issusd by Chief Fiig Bificer,
Yer

I The G ,zsir ;:tmn »af sierm watgr ﬂrain I}pwﬁaaj disposal point and 2000wl
e § nﬂw%&uihifﬁesiafma%’ﬁéja@area -shallbe deyeloped by the agp}waniw oo : 1
vel L faclitate thesneighboutring. pfa’tzawu‘arsﬁafmewwfmag full cocupaneycertificats. - - i
. T Ging et of completion. plans duly cerifipdis sehytnad borawiih. " ,
. By ﬁagmmiufm@h@

"Wfi@’@“"

5o,

Englneer, BMG,
E@}M@ 1Re

=Mam¥~la‘f;. IH6 BOADT. £ 12, (2510 |
Capy s;mmittéﬁ 4o the Chigt Fire *@fﬁﬂﬁf, Gultaclk/Gity
BrubaneswarExscutive Engingsh B Diveull, BESRL ’E&agxager{’éb@

: xﬁna;ga, Nayapalli, BHSR-15 for inféirnation and negessay as&;ﬁm :
- ﬁmhazﬁadiﬁ”w »

a}auhaaamaxf ‘Development ANihonty .
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Item No.2 ’ (Court No. 2)
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

(Through Physical Hearing with Hybrid V.C. Option)

Original Application No. 17/2024

Sanu Das ...Applicant
Versus
State of Odisha & Ors. ...Respondents
Date of hearing: 15.02.2024 ~
Toaad T TR PIEIIRY AT AR

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER.

Applicant: None for the Applicant.

Application is registered based on a letter petition received by Post.
ORDER

1. Mr. Sanu Das has sent by Post the present letter petition to this

Tribunal, which has been treated and registered as O.A. No. 17/2024.. . .

2. The relevant part of the letter petition enumerating grievances

of the applicant is reproduced as follows:-

“Sub: Non Compliance of EC issued to M/s Kriday Realty Put.
Ltd. for "ARIANA" Project, Bhubaneswar, Odisha vide letter no:
1997/ SEIAA, Dated: 24.04.2013. " wetrtion veceivad by Pest

Attached the email sent to Chairman, Member and Member
Secretary of SEIAA, Odisha which is self-explanatory.

Humble request and my pray to your esteem office take
appropriate necessary action against M/s Kriday Realty Put
Ltd for non-compliance of EC....”




0.A. No. 17/2024 Sanu Das. Vs. State of Odisha & Ors.
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3. The relevant portion of the email sent to the Chairman and Members
of the State Environmental Impact Assessment Authority, Odisha which is

attached with the letter petition reads as under:-

“Sub: Non Compliance of EC issued to M/s Kriday Realty Put.
Ltd. for "ARIANA" Project, Bhubaneswar vide letter no:
1997/ SEIAA, Dated : 24.04.201".

Ref: Rejection of EC vide letter dated:16.05.2023 (Attached
herewith for your kind ready reference) issued to M/,s,Kriday sy,
Realty Put. Ltd. for '"ARIANA" Project. File no:
SIA/OR/MIS/ 78819/ 2022.

With above subject and reference it is clear that, M/s Kriday
Realty Pvt. Ltd has failed to comply with all the conditions of
Environment Clarence even after 10 years but now wants to
construct 4 new Tower for residential purpose. b

One observation mentioned in letter dated: 16.05.2023 will
have serious impact on not only for "Ariana" but also for
neighbouring "Trident Galaxy" Apartment Complex, this is
regarding discharge of 770 cum/hour Storm Water, which is
yet to be fully complied with. Without proper arrangement for
discharge of Storm Water, any further addition of Dwelling
Units, will result in increase in Storm Water quantity. As
‘mentioned above this will lead to disastrous consequence. not
only for "Ariana" but also for "Trident Galaxy" Apartment
Complex.

Attached the Occupancy Certificate (OC} Dated 30.06.2017
given for Tower no 1,2,3,4,10,11 & 12 and OC Dated
04.12.2017 for Tower 9 for your kind ready reference.

Kindly refer SLNo 6 & 7, Page 2 of the both OC.
It is Clearly mentioned in sLno 6 & 7 of the OC that:

SLNO 6. " All the stipulated Conditions of the NOC given by
PHED vide Memo no. 7168 dt 18.4.2017, Certificate
No.54PFPW dt 5.4.207 issued by Chief Fire Officer, No.
1997/SEIAA dated 24.04.2013 and CESU permission letter
No.11310 dt 21.7.2015 shall be strictly adhered to". '

¥ P,
SLNo 7. " The Construction of storm water drain up to. ﬁ{l?qi
disposal point and 20-0" wide road in the ,South-vg'g§,t, of the
project area shall be developed by the applicant to facilitate
the neighboring plot owners before obtaining full occupancy

certificate.”



[
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It is clear now, even M/s Kriday Relaty Put. Ltd. yet receive
the final OC as they have failed to comply with SEIAA Letter
no: 1997/ SEIAA.

In view of the above, I deem it as a favor and remain ever
grateful to your esteem office, if fresh EC is not issued to M/s
Kriday Realty Put. Ltd. for construction of balance 4 Towers in
"ARIANA"...”

4. .Prima facie the averments made in the application raise substantial
questions relating to environment arising out of the implementation of the
enactments specified in Schedule-I to the National (;r;:en ﬂ%ﬁﬁ&ﬁgﬁho
5. In view of the averments in the application, we consider it appropriate
to have response of (1) State of Odisha through Chief Secretary, Government
of Odisha, (2) Chairman, State Environmental Im;?aci‘: Asseis?§€1t'f\uthoﬁty,
Odisha, (3) Odisha Pollution Control Board, through its Member Secretary,
(4) District Magistrate, Bhubaneswar and (5) M /s. Kriday Realty Pvt. Ltd. for
ARIANA Project, Mouza-Sankarpur, Bhubaneswar, Odisha who stand
impleaded as respondents No. 1 to 5. The Registry is directed to prepare and

attach memo of parties to the application and issue notices to respondents

No. 1 to 5 requiring them to file their reply/response within two months! ¢

6. In view of the averments made in the application, we also consider it
appropriate that a Joint Committee be constituted to verify the factual
position and suggest appropriate remedial action. Accordingly, we constitute
a Joint Committee comprising of representatives of Central Pollution Control
Board, State Environmental Impact Assessment Authority, Odisha, Odisha
Pollution Control Board, and District Magistrate, Bhubaneswar and direct
the same to meet within two weeks, undertake visits to the site, look into the
grievances of the applicant, associate the applicant and representative of the

concerned project proponent, verify the factual position and suggest

Boes

1, e factuat

ol s e Foriia
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appropriate remedial action. The Odisha Pollution Control Board will be the

nodal agency for coordination and compliance.

7. Even though in the present case cognizance has been taken by this
Bench on the basis of letter petition received by post with approval and
assignment under order of Hon’ble Chairperson, but in view of the facts and
circumstances of the case including the fact that the place of accrual of
cause of action lies within jurisdiction of the Southern Zone Bench of this
Tribunal at Chennai, we are of the considered view that it will be appropriate
if the case is further heard by the Southern Zone Bench of this Tribunal at

Chennai. 1 Baprd wilt be the

8. Accordingly, the Registry is directed to list the matter before the
Southern Zone Bench of this Tribunal at Chennai on 23.04.2024 after

obtaining orders from Hon'ble the Chairperson for transfer of the case.=1 nd

war ot the f"b;{"q i‘;ryd

9. Factual and Action taken Report by the Joint Committee and

v orhie nlnee of geoere U

reply/response by the respondents be filed within two months before the
Southern Zone Bench of this Tribunal at Chennai by email judicial-
ngtsz@gov.in preferably in the form of searchable PDF/OCR Supported PDF

v Prbned At
and not in the form of Image PDF.

10. A copy of this order be sent to the Central Pollution Control Board,
State Environmental Impact Assessment Authority, Odisha, Odisha Pollution
Control Board, and District Magistrate, Bhubaneswar by ema§1 for requisite

compliance.

11 b

Arun Kumar Tyagi, JM

\!“T‘

Dr. Afroz Ahmad "EM
February 15th, 2024
AG

S
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(Court No. ;2)' T

BEFORE THE NATIONAL GREEN TRIBUNAL tos
PRINCIPAL BENCH, NEW DELHI.

(Through Physical Hearing with Hybrid V.C. Option) "y

Original Application No. 17/2024

Sanu Das ...Applicant
Versus

State of Odisha & Ors. ...Respondents

Date of correction order: 20.02.2024 fiom § N

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER.

Application is registered hasedon a letter petition received by Post.

ORDER

1. It has been brought to our notice that in paragraphs no. 7, 8 and 9 of
order dated 15.02.2024 word ‘Southern’ was written instead, .of .word
‘Bastern’ and word ‘Chennai’ was written instead of word Kolkata’ due to
inadvertent clerical/typographical mistakes which are ordered to be

corrected accordingly.
¢ FTSCTAT M EIVRER

2. The above said corrections be made in order dated 15.02.2024 and
also in copy of order dated 15.02.2024 uploaded on the website of this
e e » mositigr received br Posr.
Tribunal.
Arun Kumar Tyagi, JM

red b f

t Dr. Afroz Ahmad, EM
February 20th, 2024
AG >



